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Sr.No. Particular 

1. 

2. 

3 

4. 

5. 

6. 

7 

8 

9 

INDEX 

REPORT ON BEHALF OF RESPONDENT No. 2, 3 And 4 1.E. HARYANA 
STATE POLLUTION CONTROL BOARD, PALWAL, HSVP, PALWAL, 
DEPUTY COMMISSIONER, PALWAL IN cOMPLIANCE OF ORDER 
DATED 19.02.2024 
Joint Committee consisting of representative of SEIAA, 

Administrator HSVP Faridabad, Deputy Commissioner Palwal 
visited the site on 05-09-2022 and finally submitted their report 

vide email dated 11-10-2022(Annexure-R/1) 
Status report of compliance of consent conditions and status of 
compliance of recommendation of joint committee vide email 
dated 11-02-2023. The status report is attached as Annexure-R/2 

Status report dated 29.01.2024 was submitted before this Hon'ble 
Tribunal, copy of which is annexed as Annexure-R/3 
Report of DTP, the Green Belt and Parks have been found correct 
as per approved layout cum demarcation plan of the license 
granted colony Omaxe City (Phase-l & II) and same have been 
marked on the copy of layout cum demarcation plan with blue 
colour. Copy attached herewith for reference as ANNEXURE-A 
The work purchase order for various plants/trees/grass for 
maintaining green area has already been accorded by the project 
proponent (Copy attached as ANNEXURE-B). 
The project proponent has accorded the work order for installation 
of 800 KLD STP at the same site of phase-|| STP after which the 
pipeline would be dismantled permanently (Copy of work order 
attached as Annexure-C) 
The Analysis report of water sample collected on O8.05.2024 from 
inlet and outlet of 1000 KLD STP is attached as Annexure -C1 

No such spreading of domestic effluent in and around the streets 
of the township was found during inspection as claimed by the 
complainant. Photographs of site inspection is attached as 
Annexure-D. 

10. Rain water harvesting line has been cleaned in Phase-l, no dirty 
water was found spreading on the street during inspection. Photos 
attached as Annexure-E. 

11. Photograph of connected RWH is attached as Annexure-f 

12. The project proponent has not been granted completion certificate 
yet however part completion has been granted and the copy of the 
same is attached as Annexure-G 

Page No. 

1-6 

7-14 

15-50 

51-55 

56-63 

64-65 

66-76 

77-78 

79-80 

81-82 

83-85 

86-88 
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4 

drainage system not yet nos. of RWH pits in the residential 
provided 

JEE, HSVb 

the spread of pollution. 

There are potholes on the During inspection, one patch of road 
main road and internal was observed with potholes and 
roads of the society and project proponent was directed to 
soil has accumulated on repair the same. Further, rest of the 

the roads, which isroads were found in sound condition. 

another main reason for 

Since 

colony as per the approved building 
plan and also as per environmental 
clearance dated 14.03.2008 granted 
by MOEF & CC to the project 
proponent, the project proponent is 
required to recharge ground water by 
rain water harvesting. 

the project| The project proponent has not been 
proponent has not granted completion certificate yet 
completed the project however part completion has been 
Compliance and has not granted and the copy of the same is 
obtained its completion attached as Annexure-G. 
certificate from the 
competent authority. 

Date: 08,05.2024 

Further, there is no requirement of 
external storm water drainage line as 
per the conditions of Environment 

clearance. 

Place: Palwal 

That the Factual position as per verification done on 08.05.2024 

is being submitted for kind consideration of this Hon'ble Tribunal. 

EE, HSPCB 
Representative of HSVP Representative of HSPCB 

6 

SDM, Palwal 
Representative of DC Palwal 
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tan
t 

En
vir

orm
en

tal
 

En
gin

cer
, 

HSP
CB 

Pal
wa

l 

En
gin

cer
, 

Co
mm

issi
onc

r, 
Palw

al. 
Pal

wal
 on

 
03

.09
.20

22
 

rcy
ard

g ane 

of
 

nom
lnc

e of
 

De
put

y 

A
 

letl
er 

rec
clv

cd fron
n tlhe 

ofi
:e :í thc 

De
put

y 

Co
mm

lss
lon

cr,
 

(ha
irm

an,
 

SElA
A, llat yans

 
ol

 

KLD 
aga

ins
t lhe tola
l 

req
uir

em
en

t 

180
0 KLI)

 

as
 

per 

co
n:l

ltlo
ns

 ot
 

the 

hav
ing 

cap
aci

ty of
 

100
0 KLID

 as
 

1old
 by

 
the 

rep
res

en
tat

lve
 ul

 
Ouw

xe cily
, 

STP 100
0 

Now mct
er 0s

 
Al

tac
hed

 as
 

An
ne

xu
re R/2

) 

P'ro
jec

t 

pro
po

ne
nt las 

Ins
tal

ecd
 

STP 

Pre
sen

lly lhe 

do
me

stle
 

ellu
ent

 

dis
clh

arg
e Is

 
500 

KI.D
 

(Co
py of

 
log

boo
k of

 

STP 

sam
ple

s 

wer
e 

co
lle

cte
d by

 
HSP

CB 

on
 

dal
ed 

29
.07

.20
22

 

dur
:ng

 

ren
ew

al 

Ho
we

ver
, the 

sta
nd

ard
s of

 
tre

ate
d 

sew
age

 i.c. 
Wa

ter 

av
ail

ab
le afte
r 

trc
atm

en
t 

dep
icti

ng
 the 

loc
atio

n of
 

STP and RWH 

is
 

HSV
P, 

Pal1
val,

 

As
sist

ant
 

Pro
jec

t 

0ff
ice

r, ADC 

Off
ice,

 

Co
mm

itte
e 

con
sis

tin
g of

 
the 

Ch
airm

an,
 

SEA
C, 

Ha
rya

na,
 

Jun
ior que

stio
n was 

ins
pec

ted
 on

 

05.
09.

202
2 by

 

the Join
t 

In
 

fur
the

ran
ce

 of
 

ord
er 

dat
cd 

03
.02

.20
22

, the arca
 In

 

lla
ry

aa
 0n

 
00.

07.
202

2 

reg
are

ting
 

nam
r nf

 
nom

ine
e of

 
the 

A
 

letl
er 

rec
civ

ed Irom
 lhr 

ofil
cr of

 
he

 
(ha

lrm
n, 

SIA
A, 
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oC
cup

anc
y day by

 
day 

col
lec

tion
 

is
 

also 

upa
ncy

 of
 

the 
colo

ny is
 

sew
age

 

or
na

s 
to

 
Del

ore he
 

reu
se of

 
the 

tre
ate

d 

se
wa

pe
/ef

flu
en

t as
 

per the E
C

 
co

nd
itio

ns
 yste

m lor 
dis

inf
ect

ion
 

Svs
tem

 of
 

trea
ted

 

efl
uen

t has to
 

be
 

ins
tal

led
 at

 
the Str 

A
 

for 
ton

siru
Cio

n of
 

pro
per

 and 
reg

ula
r 

bou
nd3

ry wall
 of

 
STP 

ne
 

man
age

men
t of

 
M/s 

Om
axe city

, 

Palw
al 

sho
uld

 

have
 to

 
imm

edi
ate

ly take
 up

 

4 

RE
CO

MM
EN

DA
TIQ

NS
: 

The 
pho

togr
aph

s take
n 

duri
ng 

insp
ecti

on are 
ann

exe
d as

 
Ann

exu
re R/4 

ope
n area
. pits for 

disp
osal

 of
 

wet wast
e and 

seg
reg

ated
 diy 

was
te was 

coll
ecte

d/st
ored

 in
 

the 

behi
nd STP in

 
Oma

xe City and ther
e was 

tem
por

aril
y 

arra
nge

men
t of

 
biod

egra
dab

le Some
 

qua
ntit

y of
 

garb
age

 

was
te was foun

d in
 

the open
 

emp
ty back

 area
 

main
 STP 

well as
 

oma
xe city grou

p 

hou
sing

 

colo
ny 

is
 

con
nec

ted with
 the 

sew
er line 

lead
ing

 to
 

Oma
xe 

Hei
ghts

 will have
 to

 
be

 
clea

ned
 as

 
of

 
now sew

er line 
of

 

aba
ndo

ned
 STP as

 

The 

ove
rílo

w of
 

sew
er line near

 

aba
ndo

ned
 STP and in

 
open

 

gree
n land

 near
 

Irom roof top rain wat
er gull

y trap 
to

 
RWH pits.

 

dam
aged

 due to
 

ong
oing

 

con
stru

ctio
n 

acti
vity

 and 
link

ed with
 a 

car
rier

 

pipe
line

 

asce
rta1

n the 

fact
ual 

pos
itio

n to
 

ens
ure that any 

sew
er line have

 not been
 be

 

con
nec

ted with
 the 

sew
er line

. 

Rat
her 

deta
iled

 

che
ckin

g is
 

req
uire

d to
 

by
 

the 
debr

is. Thus need
s 

furt
her regu

lar 

clea
ning

. The RWH pits are not foun
d to

 

of
 

roof
top rain wate

r gully
 trap was 

show
n in

 
the same

 

loca
lity

 

whic
h was fille

d of
 

the 
sew

er line for 
dete

ctin
g faul

t and 
regu

lar 

clea
ning

 of
 

RWH pits.
 A

 
coll

ecti
on tap with some

 

sew
er line

. This need
s 

furt
her 

deta
iled

 

insp
ecti

on alon
g the rout
e 

wate
r bore well and 

link
ing 

of
 

roof trap 

coll
ecti

on gull
y trap 

lead
ing 

to
 

bore
 well was some

 

qua
ntity

 of
 

stag
nan

t 

wat
er whic

h may be
 

due to
 

non 

clea
ning

 of
 

the rain and the 

com
plai

nan
t took the join

t 

com
mitt

ee 

to
 

one 

num
ber RWH pit and ther

e 

"Th
ere are total

 16
 

nos of
 

Rain Wat
er 

Har
vest

ing pits as
 

mar
ked

 on
 

the 
layo

ut plan 

atta
che

d as
 

Ann
exu

re R/3)
 

Hou
sing

 

conf
irme

d that"
 M79 3aa gree

n land
 and the 

Pre
sid

ent
 of

 
RWA 

of
 

the 
coln

ny 

nre
sen

t at
 

the time
 of

 
ins

pec
tion

 

that
 

unt
rea

ted
 

of
 

fwa
ter. 

dis
ma

ntli
ng to

 
avo

id 

fur
the

r need
s 

imm
edi

ate 
per

ma
nen

t 
clea

nin
g "Th

e 
ab

an
do

ne
d STP and 

clos
ure!

 

req
uir

ed 
Kee

ping
 futu
re 

ex
pa

nsi
on

 of
 

STP in
 

view
 of

 
inc

rea
se 

in
 

the STP 
rep

ute
d has to

 
be

 
got 

cer
uhe

d 
ins

titu
tio

n b
y 

the The 
cap

aci
ty of

 
ex

ist
ing

 and 

inc
rea

sin
g dav by

 
day with

 the 
pas

sag
e of

 
thme

 dur
ing

 

dis
cha

rge
 of

 
exc

ess
 

tre
ate

d Tdi
ny 

sea
son

 and 

Win
ter 

sea
son

 as
 

pro
vid

e 

ma
ste

r 

ex
ter

na
l 

sew
er 

Sy
ste

m for 

ult
um

ate
 

co
nn

ec
tio

n 1o
 

Sep
ara

te 

pip
elin

e has to
 

be
 

laid for 
car

ry1
ng and use of

 
tre

ate
d 

sew
age

 

iro
m

r 

reu
se in

 
ga

rde
nin

g/ 

flu
shi

ng8
 as

 

per the 

con
diti

ons
 E

C
 

Ultr
a 

Vio
late

 
rad

iati
on

 

gen
erat

ed 

Soc
iety

 

from
 )

 
the was 

spre
ad Oma
xe 

(Gr
oup

 i
n 

Heig
hts open Duri

ng 
insp

ecti
on also 

obs
erv

ed 

dom
esti

c it 

effl
uen

t was 
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|2
 Palu
sal Rgin

 
Nom

lner
 ol

 
1SV

Y, 

lwa
l 

Nom
1nc

e of
 

SEI
AA

, 

Ila
rya

n./
 

Nom
inee

 of
 

Dep
uty 

Com
mis

sion
er, Palw

al 

und
erta

ken
 to

 
com

ply with the 
dire

ctio
ns pass
ed by

 
this 

Hon
'ble

 

Trib
una

l. The 

rep
ort 

is
 

bein
g 

sub
mit

ted 

in
 

ligh
t of

 
ord

er of
 

Hon
ble 

Trib
una

l. IR
 

is
 

sub
mis

sion
 of

 
the 

pro
ject

 

pro
pon

ent 

is
 

atta
che

d as
 

Ann
cxu

re R/6 of
 

ste as
 

on
 

date
 of

 
insp

ecti
on, 

pro
pos

ed/ 

requ
ired

 

rem
edia

l 

mea
sure

s and 

rep
ly/ 

IWh
erea

s, the char
t is

 
bein

g 

prep
ared

 

com
pris

ing 

of
 

des
crip

tion
 of

 
com

plai
nt, stat

us 

atts
che

d as
 

An
ncx

ure
 R/5 

sub
mit

ted the repl
y for the 

obs
erva

tion
s rais
ed by

 
the join

t 

com
mit

ee and 

is
 

by
 

the join
t 

com
milt

ce 

on
 

the date
 of

 
insp

ecti
on and the 

pro
ject

 

pro
pon

ent has 

How
ever

. the 

obs
erva

tion
s were

 

con
vey

ed 

tr
 

the 
pro

ject
 

pro
pon

ents
 

repr
esen

tativ
e coll

ecte
d dry was
te Irom

 the 
was

tc 

scg
rga

lion
 yard

 of
 

the 
colo

ny 

cOo
dma

lhon
 wth 

Mun
ncip

al 

Cou
ncil.

 

Palw
al for 

rcgu
lar lifti

ng 

/dis
pos

al of
 

" For 

scgr
egat

ed dry 

was
te, 

a 
regu

lar 

mec
hani

son have
 to

 
be

 

dev
elop

ed 

in
 

leat
men

t ol' 
coll

eced
 

biod
egra

dabl
e 

garb
age /wa

ste (wet was
te). 

Suh
cien

t 

cap
acil

y 

Oan
mc was

te cnnv
e ter is

 

rcuu
ired

 to
 

he
 

inst
allc

d for In
 

adi
ion

 to
 

mea
surc

s 

sup
rest

cd 

at
 

serl
al No. 

I 

tMe
S 

IS
 

goin
g in

 
the 

colo
ny to

 
cnsu

re lhe 
sI00

th Ilow
 of

 
sew

er line 
to

 
the STP 

oCK
Age

S vith the heln 
of

 
sew

erag
o 

rlca
nlng

 

Inac
hinc

s as
 

lot nf
 

,ons
truc

{inn
 

m
e 

cieh
ing 

ol
 

exis
ting

 

sew
erag

e 

sy_l
em 

is
 

mm
edla

tely 

requ
ircd

 to
 

rics
r the 

Mpe mes 
of

 
rool to) ran wale

r 

coll
ertio

n gu
 

ly
 

trap 
to

 
RWil

 plts 

"gC
nYO

 he
 

omN cty to
 

loa
le tlhe (aul

l i/ 
Into

rml
xing

 

scw
rr line wlth

 

car
rier

 h "A
 

tean
n 

0CC
upa

ncy
 is

 
ine

roa
sing

 day lhy day 

pro
vid

e 
" 

|ISV
P 

raln
 

vale
r 

reg
ula

r 

cBe
anin

g 

ens
ure

 of
 

oof lop 
tain

wa
lrr 

nnc
tng

 gull
y tra And rln has lo

 
he

 
dev

elo
ed "A

 

me
cha

nis
m lhy the 

ma
inte

nan
r necd

 
im

mc
dia

le 
cle

ani
ng.

 

acc
um

ula
ted

 

un
tre

atc
d 

sew
age

 near
 

oM
axe 

hru
ght

: 

"Th
e 

(gr
nip

 

HS
s) Run

dap 
Sina

lhuy
 A
c 

has lo
 ut
 

on
 

the jolb wth 

imm
rdla

tr c{lr
rt hy

 
the 

mai
nten

anr 

e 

has to
 

cxle
rna

l 

<lom
 

deam
1 

syst
em (or 

nllm
atr YnC

r 

har
ves

ting
 orr woll pils lor 

roh
arr

 

rmn
d wat
rr 

aqt
llor

 

ot
 

disn
osa

l ol
 

this 
culo

ny ona
xt clty uned

er the 

pro
vla

lot 

f 0.
 

A
1 
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159
75K

 
79

 
of

 
20

22
_m

erg
ed

.pd
f 

hspc
b Palw
al 

<hs
pcb

rop
al@

gma
il.co

m>
 

To: 
"Con

sulta
nt 

Judic
ial-NG

T(P.B
.)" 

<judi
cia-ng

t@go
v.ins 

1 
me

ssa
ge

 

Sat,
 Feb 11, 

202
3 at

 
3:38

 PM
 

date
d 

24.
11.

202
2. State

 of
 

Har
yan

a and Othe
rs in

 
com

pli
anc

e of
 

Ho
n'b

le 

Na
tio

nal
 

Gre
en 

Tri
bu

nal
 

orde
r 

Stat
us o

f 
site 

M
 

Gma
il Pal

wa
l 

Re
gio

n 

HS
PCB

 

<h
sp

cb
ro

pa
l@

gm
ail

.co
m

> 

repo
rt in

 
the matte

r of
 

O
A

 
No. 79

 
of

 
2022

 

Tit
led

 as
 

Ra
dhe

y 

Shy
am

 V
s 
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For 
Ha

rya
na Sta
te 

Po
llu

tio
n 

Co
ntr

ol Re
gio

nal
 

Off
icer

, 
Pal

wal
 

Reg
ion

 

VIJ
AY

 
CH

AU
DH

AR
Y 

DA
As

 
ab

ov
e 

her
ew

ith
. It

 
is

 
req

ue
ste

d to
 

kin
dly

 

acc
ep

t the 
rep

ort
 and 

pla
ce 

bef
ore

 the 
Ho

n'b
le 

Tr
ibu

na
l. 

In
 

co
mp

lia
nc

e of
 

abo
ve said

 

ord
ers

, the 

sta
tus

 of
 

site
 

rep
ort

 is
 

en
clo

sed
 

form
 of

 
Ima

ge 

PDF
." 

jud
ici

al-
ng

t@
go

v.i
n 

pre
fer

ab
ly 

in
 

the form
 of

 
se

arc
ha

ble
 

PD
F/0

CR
 

Su
pp

ort
ed

 PDF and not in
 

the 

res
po

nd
en

ts no. 1,
 3 

and 

4 
req

uir
ing

 

them
 to

 
file 

the
ir 

re
pl

y/
re

sp
on

se
 

wi
thi

n one 

mo
nth

 at
 Sinc
e 

res
po

nd
en

ts No. 
2 

and 

5 
are 

alr
ead

y 

ap
pe

ari
ng

 

bef
ore

 

this
 

Tr
ibu

na
l, 

no
tic

es be
 

issu
ed 

to
 No. 

1 to
 

5.
 

The 

Re
gis

try
 is

 
dir

ec
ted

 to
 

pre
pa

re and 

att
ach

 

mem
o of

 
pa

rtie
s to

 
the 

ap
pli

ca
tio

n. 

and (5) the 
Pro

jec
t 

Pr
op

on
en

t- M/s
. 

Om
axe

 

City
, 

Pa
lw

al,
 

who sta
nd

 

im
ple

ad
ed

 as
 

res
po

nd
en

ts 

Chi
ef 

Se
cre

tar
y, 

Go
ve

rnm
en

t of
 

Ha
rya

na
, (2) 

Sta
te PCB

, (3) 
HS

VP
, (4) 

Di
str

ict
 

M
ag

ist
rat

e, 

Pal
wa

l 

of
 

Ha
rya

na
 and 

Ot
he

rs has 

dir
ec

ted
 as

 

und
er:

 ord
er 

date
d 

24
.11

.20
22

 in
 

the 

ma
tte

r of
 

O
A

 

No. 79
 

of
 

202
2 

Tit
led

 as
 

Ra
dh

ey
 

Sh
yam

 V
s 

Sta
te 

Thi
s is

 
in

 
the 

ref
ere

nc
e to

 
abo

ve 

m
en

tio
ne

d 

ma
tte

r. The 

Ho
n'b

le 

Tr
ibu

na
l vide
 R/S

ir, 
Su

b. 

Na
tio

nal
 

Gre
en 

Tr
ibu

na
l 

ord
er 

dat
ed 

24
.11

.20
22

. 

Sh
yam

 V
s 

Sta
te of

 
Ha

rya
na

 and 

Ot
he

rs 

in
 

co
m

pl
ian

ce
 of

 
Ho

n'b
le Sta

tus
 of

 
site

 

rep
ort

 in
 

the 

ma
tte

r of
 

O
A

 

No. 79
 

of
 

202
2 

Tit
led

 as
 

Ra
dh

ey
 Em

ail ID:-
ju

di
cia

l-n
gt

@
go

vi
n 

New 
De

lhi
. 

Fa
rid

ko
t 

Ho
use

, 

Co
pe

rni
cu

s 

Roa
d, 

Na
tion

al 
Gre

en 
Tri

bun
al, 

The 
Re

gis
tra

r, 

T
o No. 

HS
PC

B/
PA

L/
20

22
/ 

184
0 

Da
ted

: 
11

.0
2.

20
23

 

We
bsi

te 

-
WW

W.
hsR

CD
.go

v in
 

E-M
ail 

-
hs

pc
br

op
al@

am
all

co
m

 Ne
ar 

Gy
m

kh
an

a 

Clu
b, 

Se
cto

r -12
, 

Pa
lw

al
-1

21
10

2 

II
 

Fl
oo

r, 

HS
VP

 

Of
fic

e 

Co
m

pl
ex

, 

Ha
ry

an
a 

Sta
te 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 

Boa
rd 

Join
t 

Co
mm

itte
e, w

e 
co

ns
ide

r it 
ap

pr
op

ria
te 

to
 

hav
e 

res
po

ns
e of

 
(1) 

Sta
te of

 
Ha

rya
na

 

thr
ou

gh
 

"In 
view

 of
 

the 

av
er

m
en

ts 

in
 

the 
ap

pl
ica

tio
n and 

ob
se

rv
at

io
ns

 in
 

the 

rep
or

t of
 

the 

Re
gio

na
l 

Of
fic

e, 

Pa
lw

al 

Re
gio
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Annexure P -8 

Palvwalrural, Hanyana, India 
A6CCOe Omaxe ciyPalwalrural Haryana 

1211025ndla 
Lat2BN201429 
LongHS2037 
O423 0141 PMGMTÁO530 

India 

Palwalirural, Matyana India 
4899+XJ7,0maxe City1, Palwalrorál, Haryana 12102 

at 28.118824 

OPS MOPo Camr 

Long 77318937: 
04/02/23 01:27 PM GMT05:80 Boogleo022 

"GPS Map Camera 
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Palwalrural, Harpana 

OPB Mop Gamer 

W O4/02/29 01:41 PM OMT O5S0 

12102, 

43 

Long 77320266° 

48CC+9B, Omaxe clty A scoral, Haryana, Inei 

"OPS Map Camere 

Lat 28A20149 
121192, Indla 

Ogleo402/23 0125 PM GMT +05:30 
Long 23a904 

Lat28:11E79 

Z:Omaecity 1, Palwalrural, Haryana 
¡ryana, Indía Palwalrural 
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Sr.No. Terms and Conditions of CTO 
1, 

3. 

4. 

5 

6 

7. 

8. 

9. 

The appliants shall maintain good house keeping both 
within factory and in the premiscs. All hose pipclines values, 
storage tanks ctc. shall be leak proof. In plant allowable 
pollutants levels, if specificd by State Board should be mct 
strictly 
The applicant/enmpany shall comply with and carry out 
dircctivelorders issued by the Board in this consent order at 
all subscquent times without negligence ofhis /its part. The 
applicant/company shall be liable for such lcgal action 
against him as per provision of the law/act in casc of 
violation of any order/directives. Issucd at any time and or 
non compliance of the terms and conditions ofhis conscnt 
order 

Thc applicant shall make an application for grant of conscnt 
at lcast 90 days beforc the date of expiry of this conscnt 
Nccessary foc as prescribcd for obtaining rencwal conscnt 

shall be paid by the applicant alongwith the conscnt 
application 
If due to any technological improvement or otherwise this 
Board is of opinion that all or any of the conditions referred 
to above required variation (including the change of any 
control cquipment cither in whole or in part) this Board shal 
after giving the applicant an opportunity of being heard vary 
all or such condition and there upon the applicant shall be 

bound to comply with the conditions so varied 

the accidental leakages, discharge of any pollutants 
gas/ liquids from the vesscls, mechanical equipment etc. 

which are likely to cause environment polution 
The industry shall comply noise pollution (Regulation and 
control) Rules, 2000. 
The industry shall comply all the direction/Rules 
/Instuctions as may be issued by the MOEF/CPCB /HSPCB 

from time to time. 
The industry shall ensure that various characteristics of the 
cfilucnts remain within the tolerance limits as specificd in 
EPA Standard and as amended from time to time and at no 
time the concentration of any characterist ics should exceed 
these limits for discharge 

The industry shall provide adequate arangement for fighting Yes, maintained 

10. The industry would immediately subrmit the revised 
application to the Board in the event of any change in the 
raw matcrial in proccss, mode of trcatment/discharge of 
eflucnt. In case of change of process at any stage during the 
consent period, thc industry shall subnit fresh consent 
application alongwith the consent to opcrale fec, if' found 
due, which may be on any account and that shall be paid by 
the industry and the industry would immediately submit the 
consent application to the Board in the event of any change 
during the ycar in the raw malerial, quantity, quality of the 
cffluent, mode of discharge, treutment facilities ctc. 

11. The officer/official of the Board shall reserve the right to 
acccss for the inspection of the industry in conncction with 
the various proccss and the trcatment facilitics. The conscnt 
t0 operatc is subject to review by the Board at any time. 

Anncxure -B 

12. Pernissible limits for any pollutants mentioned in the 

Complaint Status a on 94/02/2)23 
Yes nnaintained 

Yes, Unit has agreed to comply 

Yes, Submitted 

Yes, Submitted 

Yes, Unit has agreed to comply 

Unit has provided acoustic enclose 

Yes, Unit has agreed to comply 

Yes, Complying 

Yes, Unit has agreed to comply 

Yes, Unit has agrecd to comply 

Yes, complied 
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13. The industry shall pay the balance fee, in case it is found due 
from the industry at any time later on. 

14. If the industry fails to adhcre to any of the conditions of this 
consent to operate order, the consent to operatc so granted 
shall automatically lapse 

15. If the industry is closed tenporarily at its own, they shall 
nform the Board and obtain perimission be fore restart of the 
unit 

16. The industry shall comply all the Directions/ 

1. 
Sr.No. Specific Conditions of CTO 

2. 

3. 

4. 

consent to operate order should not exceed the concentration 
permitted in the effluent by the Board. 

5. 

6 

7 

8 

9. 

Rules/Instructions issucd from timc to time by the Board 

Unit will maintain the daily log-book of STP and source of 
water supply 
unit will not changc the product without Board permission 

Unit wil follow the all ACTS/Rules/Regulation issued by 
the HSPCB/CPCB/NGT time to time in future. 

notice 

A detailed water harvesting plan may be submitted by the 
project proponent 

That in case any additional charges / fees / penalty etc. are 
found payable towards this authorization / CTO/ CTE as per 
audit thcn the same shall be paid by the unit without any 
objcction immediately as and when demanded by this office 
Ifat any stage found that unit was involved in any past 
violation regarding Environment Laws / Rules / Acts then 
CTE/CTO so granted shall be revoked automatically & legal 
action will be initiatc against the projcct proponent 
Unit will use underground water after obtaining approval 
from concerncd authority 

Unit will submit the Analysis Report under Water & Air Act Yes submitted 
and Noise rules as per policy of the board. 

other Act/Rules/Regulations applicable to the project/land in 
question 

Unit should complying the directions, conditions, guidelines, Yes, Unit has agreed to comply 
orders and rules etc. issued by Monitoring committee / 
EPCA, HSPCB, CPCB, MoEF, Hon'ble High Court & 
Hon'blc Supreme Court of India tine to time, otherwise 
CTE so granted shall be revoked without giving any further 

11. Unit will not use in illegal fuel. 
12. Stack emission level should be stringent than the existing 

standards in terms of the identified critical pollutants 
13. Increase of grecn belt. 
14. Stipulation ofgreenbelt outside the project premises such as 

avenue planlation, plantation in vacant areas, social forestry 
ctc. 

15. Unit will not change the quantity of cfflucnt/Air emission 
without prior permission of the Board. 

Annexure - B 

Yes, deposited 

16. Unit will obtain all ncccssary clearance from all concerncd 
departments/Authorities 

Yes, Unit has agrecd to comply 

17. Unit will comply all the Act/Rules/ Notification/ Dircctions 
L.e. HOWM Rules, E-waste Rules, PMW Rules, BMW 
Rules, Batiery Rules and MSW Rules etc. 

Yes, Unit has agreed to comply 

Yes, Unit has agrecd to comply 

Yes, maintained 

10. That this CTE/CTO will not provide any immunity from any Yes, Unit has agreed to comply 

Yes, Unit has agreed to comply 
Yes, Unit has agreed to comply 

Yes, Submitted 

Yes, Unit has agreed to comply 

Yes, Unit has agreed to comply 

Permission obtained from CGWA 

Yes, Unit has agreed to comply 
Not Applicable 

Yes, maintained 
Yes, maintained 

Yes, Unit has agrecd to comply 

Yes, Unit has agrced to comply 

Yes, Unit has agreed to comply and 
specifically in MSW Rules -Door 
to Door Gurbage collection by MC 
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18. Unit will dispose off their wastc scientifically through Auth 
agency 

19. Unit will apply for Authorization under HOWM rules wit in 
I5 Days after issuing the CTO 

20.| Ifat any stage found that unit was involved in any past 
violation regarding Environment Laws / Rules / Acts then 
CTO so granted shall be revokcd automatically & legal 
action will be initiatc against the projcct proponcnt. 

21.! Unit will use underground watcr afer obtaining approval 
from concerned authority during construction phase of the 
project and for sprinklng as far as possible. Unit should not 
use underground water for industrial or domestic purpose 

without prior permission obtaincd from HWRA 
22. That this CTO will not provide any immunity from any 

other Act/Rules/Regulations applicable to the project/land in 
question 

23. Unit will not discharge any type of effluent outside of the 
premises of the project and reuse/recycle of treated waste 
water. 

24. Unit should not use Ear buds with plastic sticks, plastic 
sticks for balloons, Plastic flags, candy sticks, ice-cream 
sticks, polystyrene (Thermocol) for decoration, plastic 
plates, cups, glasses cutlery, such as forks, sp0ons, knives, 
straw, trays, wrapping or packing films around sweet boxes, 
invitation cards, and cigarette packets, plastic or PVC 
banners less than 100 micron, stirrers 

25. Stack emission level should be stringent than the existing 
! standards in terms of the identified critical pollutants 

26. Increase of green belt cover by 40% of the total land area 

beyond the permissible requirement of 33%, wherever 
feasible 

27. Stipulation ofgreenbelt outside the project premises such as 
avenue plantation, plantation in vacant areas, social forestry 
ctc. 

28. A detailed water harvesting plan may be submitted by the 
projcct proponcnt 

29.| Unit will comply all the Act/Rules/Notification/Directions 
i.e. HOWM Rules, E-waste Rules, PMW Rules, BMW 
Rules, Battery Rules and MSW Rules etc. 

30. Unit will comply all the condition mentioned in License 
INOC issued by DTCP 

31. Unit will dispose off their waste/spent oil of GENsets only 
to authorizcd recyclcrs by the HSPCB. 

32. Unit should use only cleaner fuels namely natural gas 
(PNG/CNG), liquefied petroleum gas, bio gas , propane, 
butane etc. in GENsets 

33. The unit will oblain all necessary clearances from the 
concerned authorities and will adhere to al! the applicable 
Environmental Laws/Acts/Notification regularly. In case of 
any violation found at any stage, this CTO under Water & 

Annexure - B 

Palwal and constructed 16 umber 

compost pits for waste generation 
from green belts 
Yes, maintained 

Yes, Complying 

Yes, Unit has agrced to comply 

Permission obtained from CGWA 

Yes, Unit has agrecd to comply 

No discharge found outside the 
premises and all the treated water is 

reused within the premises 
Yes, Unit has agreed to comply 

Yes, Unit has agreed to comply 

Yes, Unit has agreed to comply 

Yes, maintained 

Yes, Submitted 

Yes, Unit has agreed to comply and 
specifically in MSW Rules - Door 
to Door Garbage collection by MC 
Palwal and constructed 16 number 
compost pits for waste generation 
from green belts 
Yes, Unit has agreed to comply 

Yes, unit has made agrecment with 
the authorized recycler by the 
HSPCB 
Yes, Unit has agreed to comply 

Yes, Unit has agrecd to comply 
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Air ACT will be revoked. 
A4, Unit will strictly comply the HOWM Rules and obtained authorization/registration as applicable 15.Unit will dispose off their waste/spent oil of GENsets only to authorizcd rccyclers by the HSPCB and oily cloths, ploves and other wastc will bc handed over to CTSDFs i.c. GEPIL 
36. Unit will comply the SOPs guidelines issucd by CPCB time 

to time in future 

37.| The unit will provide proper sanpling arrangements on their 
stacks and efflucnt sources as applicable 

39. 

38. Unit will not use any lype of source of Air cmission cxcept 
GENset. 

Unit will robustly operatc its STP and cnsure that thc 
paranetcrs of the treatcd efMucnt arc within the prcscribed 
limits. 

40. Unit will ensure the compliancc of orders of Honblc NGT in 
the matter of OA No. 26 of 2019 Abhay Dahiya & Ors. Vs 
State of Haryana 

41. unit shall ensure safe and proper disposal of solid waste, 
through suitable technology 

42. Unit will strictly comply with the directions of CPCB vide 
letter No B17011/7/UPCIIPWM(SUP)/2022 dated 
01.02.2022 

43. | Unit will comply all the provisions of PWM Rules, 2016 and 
as amended from time to time 

44. Unit will comply with all the directions, guidelines, order of 
Hon'ble NGT, Hon'ble Apex court, Hon'ble High Court, 
CAQM, CPCB/HSPCB as issued from timc to time 

45. Unit should comply directions ofHaryana Govt., Urban 
Local Bodics Department , vidc Haryana Govt. GAZ 
(EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 
20/08/2013 and not use plastic carTy bags in the premises or 
out sidc the premises by the unit or therc pcrsons. 

conditions, the CTO so grantcd will stand revoked apart 
from initiation of legal action against the unit 

47. Unit should surictly comply the MSW Rules 2016 and 
updated time to time. 

Yes, Unit has agrecd to comply 

48. A matter of Original Application No. 79/2022 Radhey 
Shyam & Ors Vs State of Haryana. 

Annexure - B 

Yes, unit has made agrcement with 

the authorized recycler by the 
HSPCB 

49. Unit should change on Batter fuel ie cleaner fuels namely 
natural gas (PNG/CNG), liquefied petroleum gas, bio gas 

propane, butane etc. in GENsets 

Is pending in Hon'ble national green Tribunal New Delhi if 
any adversc decision announced by the Hon'ble Court 
against thc unit, this CTO will bc revoke and lcgal action 
will be initiate against the projcct proponen 

Yes, Unit has agreed to comply 

Yes, Provided 

Ycs, complying 

Yes, Complying 

Yes, Unit has agreed to comply 

Yes, Unit has agrced to comply and 
specifically in MSW Rules - Door 
to Door Garbage collection by MC 
Palwal and constructed 16 number 
compost pits for waste generation 
from green belts 

46. Unit if found violating any of the provisions of PWM Rules, Yes, Unit has agreed to comply 
orders and directions as mentioned and any of the above said 

Yes, Unit has agreed to comply 

Yes, Unit has agreed to comply 

Yes, Unit has agrccd to comply 

Yes, Unit has agreed to comply 

Door to Door Garbage collection by 
MC Palwal and constructed 16 
number compost pits for waste 
generation from green belts 
Yes, Unit has agreed to comply 

Yes, Unit has agreed to comply 
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50. Unit will submit the compliance of CTO conditions within 
90 days. 

Annexure -B 

Yes, Submítted (copy attached) 293



Regional Direc tor 

No.21-4(451)/NWRJCGWA/2012-3637 

To. 
M/s Omaxe Ltd. 

Sir. 

7, Local Shopping Centre, 
Kalkaji, New Delhi- 110015 

Government of India 

Central Ground Water Authgity 

Ministry of Water Resourre 

Sub:- NOC for ground water withdrawal by M/s Omaxe Ltd., in respect of 
their proposed township project including group housing with community 
services "Omaxe-City at Palwal" at Sector-11 & 14, Palwal, Tehsil Palwal, 
District Faridabad, Haryana - reg. 

CGWNINDIPruj/2012- I213 

Kindly refer to your letter No. OLICGWA/OC-Palwal/2011 dated 30.6.2011 

on the above cited subject. Based on recommendations of Regional Director, 
Central Ground Water Board, North Western Region, Chandigarh vide their office 

letter no. 4(172)A-HR/OLPINWR/S&I2011 - 951 dated 24.4.2012 and further 
deliberations on the subject, the NOC of Central Ground Water Authority is 
hereby accorded to M/s Omaxe Ltd., in respect of their proposed township 
project including group housing with community services "Omaxe-City at 
Palwal" at Sector-11 & 14, Palwal, Tehsil Palwal, District Faridabad, 
Haryana The NOC is, however subject to the following conditions: 

Dated:-I7 MAY 2012 

1. The fim may abstract 1800 m'lday (not exceeding 657000 
m'lyear) of ground water, through proposed seven (7) tubewells 
only (of which two are to be kept as standby). No additional ground 
water abstraction structures to be construcled for this purpose 
without prior approval of the CGWA. 

2. The wells to be fitted with water rmeter by the fim at its own cOst 
and rmonitoring of ground waler abstraction to be undertaken 
accordingly on regular basis, at least once in a month. The ground 
water quality to be monitored twice in a year during pre monsoon 
and post monsoon periods. 

West Block 2, Wing -3. Sector -1. R.K. Puram, New Delhl- 110068 

Tel : 011-26175362, 26175373., 26175379" Fax:011-26175369 
Website: www.cawb.gov.in, www.mowr.gov.in 

CONSERVE WATER- SAVE LIFE 

y9 
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3. M/s Omaxe Ltd., shall, in consullat1on with the Regiornal Drertyr 
Central GIound Water Board, North Western Region. Chandigar 
mplement ground waler recharge measures at least to the tune ut 
233417.48 m'lyear as proposed, for augmenting the ground water 
resources of the area. 

4. The photographs of the recharge structures after cornpletion of the 

same are to be furnished immediately to the Regional Director, 

Central Ground Water Board, North Western Reg1on, Chandigrh 

tor verification and under intimation to this office. 

5. The fim at its own c0st shall install piezometers at suitable 

locations and execute ground water regime monitoring programme 

in and around the project area on regular basis in consultation with 

the Central Ground Water Board, North Western Region, 

Chandigarh. 
6. The ground water monitoring data in respect of S. No. 2 &5 to be 

submitted to Central Ground Water Board, North Western Region, 

Chandigarh on regular basis at least once in a year. 

7. The firm shall ensure proper recycling and reuse of waste water 

after adequate treatment. 
8 Action taken report in respect of S. No. 1 to7 may be submitted to 

CGWA within one year period. 
9 The permission is liable to be cancelled in case of non-compliance 

of any of the conditions as mentioned in S. No. 1 to 8. 

Copy for information to: 

Yours faithfully 

RegHYnatDirector 

1. The Member Secretary, Haryana State Pollution Control Board, C 

11, Sector-6, Panchkula, Haryana. 
2 The Additional Director (IA), Ministry of Environment & Forests, 

(LA. Division), Paryavaran Bhawan, CG0 Complex, Lodi Road, 
New Delhi-110015. 

3. The Regional Director, Central Ground Water Board, North 

Western Region, Chandigarh. This has reference to your letter no. 
4(172)A-HR/OLPINWRIS&I2011 -951 dated 24.4.2012. 

4. TS to Chairman, Central Ground Water Board, Bhujal 8hawan, 
Faridabad. 

Regional Director 
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HARYANA STATE 

Sr. 
No. 

1 

1, hereby, certify that I Narender Hooda as Board Analyst, duly appolnted under sub section 
(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 
ogh day of May, 2024 from Sh. Akansha Tanwar, EE, a sample of liquid domestic effiuent of M/s 
Omaxe City Palwal, Sector-11 & 14, Palwal, collected on 08.05.2024 from the Inlet & Outl�t of STP 
for analysis. The Sample was in a condition fit for analysis reported below: 

2. 

I further certify that I have analyzed the afore-mentloned sample on 09/05/2024 to 15/05/2024 
and declare the result of analysis to be as follow: 

3 

4. 

PREVENT 
POLLUTION 

5. 

To 

Report No.:-145 

6. 

Dated - May 15, 2024 

Parameter 

pH Value at 25°C 

Conductivity uS/cm at 25°C 

Total Suspended Solids mg/l 

B.O.D.(5 Days at 20° C) mg/ 

Chemical Oxygen Demand mg/l 

Oil & Grease mg/l 

BDL* = Below Detection Limit 

DL** = Detection Limit 

FORM J 
(See Rule 36) 

Inlet of Outlet of Prescribed 
STP 
7.45 

3950 

Endst. No. HSPCB/LAB/F/2024/ 4%5 

205 

94 

352 

13.8 

Haryana State Pollution Control Board Laboratory, 

Sector-16 A, Faridabad 

STP 
7.16 

1470 

12 

14 

64 

BDL* 
(DL**=4) 

Limits 
6.5-8.5 

20 

30 

The condition of the seals, fastening and container on receipt was as follow: 

150 

Annarar-C1 

10 

TC-11156 

Test Method 

Container had its seals found intact in order; slip on the container had the signature of the 

representative of the industry and the board representative. 

Signed this on 15th day of May, 2024 

APHA 4500 H* B 

(24th Edition 2023) 
APHA 2510 B (24h 
Edition 2023) 
APHA 2540 - D (24h 
Edition 2023) 
APHA 5210-C (24th 
Edition 2023) 
APHA 5220-B (24th 
Edition 2023) 
APHA 5520-B (24th 
Edition 2023) 

Boád Analyst 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal/ M/s Omaxe City 

Palwal, Sector-11 & 14, Palwal 

Dated: )S S 24 

This test report relate only to the particular sample submitted for testing 

322



HARYANA STATE 

Sr. No. 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

o9th day of May, 2024 from Sh. Akansha Tanwar, EE, a sample of liquid domestic effluent of M/s 
Omaxe City Palwal, Sector-11 & 14, Palwal, collected on 08.05.2024 from the Inlet & Outlet of STP 

for analysis. The Sample was in a condition fit for analysis reported below: 

1. 

To 

I further certify that I have analyzed the afore-mentioned sample on 09/05/2024 to 15/05/2024 
and declare the result of analysis to be as follow: 

2. 

Report No.:-145 

3 

Dated - May 15, 2024 

PREVENT 
POLLUTION 

Parameter 

Colour 

Odour 

Total Nitrogen mg/l 

FORM J 
(See Rule 36) 

4 Fecal Coliform MPN/100 ml 

Inlet 
STP 

Endst. No. HSPCB/LAB/F/2024/ 8 

Blackish 

Bad 

18.61 

2100 

Haryana State Pollution Control Board Laboratory, 
Sector-16 A, Faridabad 

of Outlet of Prescribed 
STP Limits 

Almost 
Colorless 
Almost 
Odourless 
2.80 

47 

78 

100 

The condition of the seals, fastening and container on receipt was as follow: 
Container had its seals found intact in order; slip on the container had the signature of the 
representative of the industry and the board representative. 
Signed this on 15th day of May, 2024 

Test Method 

4500-Norg-B 
(24th Edition 2023) 
APHA 9221-E (24th 
Edition 2023) 

APHA 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal/ M/s Omaxe City 
Palwal, Sector-11 & 14, Palwal 

o ola 
BogAnalyst 

Dated: /_S-S-2y 

This test report relate only to the particular sample submitted for testing 
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To 

DIRECTORATE OF ToWN & CoUNTRY PLANNING, HARYANA 
SecioR-18, CHANDIGARI. 

Tele-Ta. 0172-2548473, Tel .0172-2549851, E-uail: 14phrylgrn.com. Weheitc wyy,tsphurygeLM 
(LC- IX) 

(See Rule 16(2)) 

2 

3 

5. 
6. 
7 

8. 

9. 

12. 
13 

Subject: 

Sh. Dharaman-Tikarum-Rancslh-Hari Ram Ss/o Sh. Ram Parsad, Sint. 
Kamlesh Wd/o Sumer 'Singh, Net Ran S/o Sunner Singh, Smt. Poonam 
Mahancdri- Asha-Neelam Ds/o Sumer Singh. 
Starex Projects P. LId., Ravinder S/o Radhuraj Singh. Sanjay Kumar S/o Ram 
Avtar, Sandeep Slo Dharan1bir Singh, Navecn Kumar S/o Trilok Chand. Suresh Kumar Slo Ladha Ram, Spt. Lata W/o Rajcndcr, Phoap Singh Sio 
(iirdhari, Vikram Singh-Girdhari, Mahant (Chandri Parsad Ohju S/o Jagan Nath Ohja. 
Raj Kumar S/o Sl1aru Rum 
Vinira Colonizers Pv. LId. Om Prakash S/o Layak Ram, Girdhar 
Ananddeep Realtors Pvt. Ltd. 
Sania Realtors Pvt. Ltd. 
Ramrati Widow, Smt. Swaranlata D/o Bishan Pal, Arun Kumar-Vurun Kumar Sso Bisan Pul 

Garg & Goyal Estate Developer Pvt. Lid., Sonia Tanuja D/o Narr Singh. Sanjay Kumar S/o Om Bir, Meena Prinka, Bharti Dslo Om Bir 
Deepsing Realtors Pv Ld 
Deepale Realtors Pv. ILd. 
Madan Gupal Ram Avtar Ss/o Nain Singh 
Swapn Sundar Township Pvt Ld. 
Krishan Kirpa Buildeon Pvt Lid. 

C'lo Onnaxe Construction Ltd. 
7 Local Shopping Con1plex, Kalkaji, 
New Delhi-|0-019 

Memo No. DS(NVLC-667(111)2012/ 49 Dated: 8|S12 
Issuancc of Part Completion Certificate under Rule 16 of the Haryana 
Development and Regulation of Urbun Areas Rules, 1976. 
Reference your application dated 18.07.20|| requesting for conpletion 

certilicate in respcct of residential colony on the land incasuring 102,461 acres (75.174 -
27.287) falling in the revenue estales of village Palwal in residential sector Il & 14, Palwal. 
2 I is certified that the required development works in residential colony at 

Palwal comprising of licences mentioned above for residential area meLSuring 102.461 acres 
(75.174 + 27.287) as indicated on the enclosed layout plan of the residential colony duly 
signed by me read in conjunction with the following terms und conditions have been 

completcd to my satisfaction. The development works i.e. waler supply, Sewerage, Storm 
Water Drainage, Roads, Street Lighting und Horticulture are oporational / unctional. 29 nos. 
of Villas have been construcied at site as per repurt given by [DTP, Palwal / STP, Faridubad. 

The part complclion certificalc is granted on the fllowing terns and conditiuns: 

84 

That you shall abide by the directions of Director Genoral, Town and C'ounlry 

Planning, Huryana till the time finul Completion ('ertilicnte of the entire colony is 
granted. You shall also carryout all lcft over serviccs/works whicth ure deeled 

appropriaie by the Direcior Ciencral, 1 own and Country Planuing, laryau. 
The service plans submitted by you shnwing the proposal und services laid therein 
hus becn considered to be currect for the purposes of services only. 
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ii 

iv) 

vii) 

viii) 

ix) 

X) 

That the serviccs will be làid by yon upto the alignment of proposed external 
services. AIl the link conections with the HUDA system will bc donc by you at 

your own cost with the prior approval of the competent authority. In case pumping 
is required. the same will be done hy you at your own cost. 

xi) 

That in case some additionnl structurs are required to bc constructed and deciderl 

by HUDA at a later stage, the samc will be binding upon you. 

xii 

That the roof top rain harvesting system shall be maintained by you properly und 
kept operational all the time to come. 

Level of exlermal services will be to the cxtent of External Devclopment Charges 

recovercd by HUDA. 

The pemission / part completion will be treated as withdrawn if the permission is 
not grantcd by the CGWB for boring of tube wells lor above said colony before 
you apply for full complction. 

That you will make arrangement for water supply. disposal of scwerage und 
drainage at your own, as no HUDA services are available in this area at present. 

You shall comply upon' the conditions of affidavit given in the office of CA, 
HUDA, Panchkula highlighting the following: 
1. That you will provide water for drinking water purposes as per the requirement 

till the arrangements are made by HUDA/Stale (iovt. 

2. That you shall make your own arrangement for drinking water and disposal of 
sewerageSWD till arrangement of extenal services made by HUDA and if the 

bed level of internal sewer/SWD do not match/tally with the cxternal services 

to be laid by HUDA and later on any pumping is required for disposal of 
Scwerage and SWD as per the guidelines of Haryana Sate Pollution Conirol 

Board/Environment Department till he external services are provided by the 
HUDA/State Govt. as per the scheme. 

An undertaking to the effect that you shall pay the due annount of external 

development charges/enhunced cxternal developnent charges after the final 
reconciliation of EDC acçounts. 

That you will submit the certificate to this office within 90 days ot the full and 

final completion of the project from a Chartered Accountant that a miniumum of 
20% in case of EWS Plots and 25% plots of No profit No lL.oss' category have 
been alloted as per conditions of bilateral agreement 

That you will sub1mit the certificate within 90 days of the full and linal çompleion 

of the projcct that the overall net profils (aer making provisions of all the taxes) 
have not cxceeded 15% of the total project cost 
That the bank guarantees furnished hy you at the lime of grant ot licences on 

account of EDW/IDW will be got revalidaled time to time till de liual conypleion 

of' the colony. 
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xii) 

xiV) That you will get these licences rencwed till such time final Completion Certilicate 

XV) 

That the Departcnt will rctain 25% bank guarantee of the tolal cost of 

construction of connmunity buildings in the nrca and the samc will only be relcasect 

aftcr completion of construction of conmmunity build1ngs. 

Endst.No. DS(NVLC-667(|IY2012/ 

iü) 
i) 

of the colony is granted to you. 

Endst.No, DS(NYLC-667(II)2012/ 

iv 

That this part Completion Certificate is only in respect of the services mcntioncd 

herein and the final Complction Certificate in respect of the totul area including the 

rea entioned in this certificate would be granted afler all the 

obligations/liabilitics cast unon you through the agreements and Act and Rules are 

dischargcd to the satisfaction of the Dircctor General, Town und Country Planning. 

Haryana. In the event of failure to do so, this partial Completion Certificate would 

be dcemed to have bcen cancellcd at any time. You shall also abide by all the 

direclions/instructions of the Department and pruvisions of Act No. 8 of 1975 and 

Rulcs framed there under. You shall continue to nnaintain the scrvices as per the 

provisions of Act and Rules. 

A copy is torwarded to the CA, 1UDA, Panchkula wilh refcrence to his letter No. 

CEHUDA /EE (WYCHD-F/ADM/2191 dated 22.02.201? for information and necessary 

action. 

v) 

The Administrator, lIUDA, Faridabad. 

Senior Town Planncr, Furidabad 

(T.C. Gupta, [AS) 
Dircctor General 

Town & Country Planning, 
Haryana, Chandigarh. N 

District Town Planner, Palwal 

Dated: 

The Superinlending Engineer, HUDA, Faridabad. 

Chicf Accounts officer Olo this Dircctoratc. 
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For Director General, T'own and Country Planning, 

A copy is forwarded to the following for infornnation and nccessury action: 

(Sunita Setlhi) 
District town Planncr (IIQ 

Haryana, Chandigarh 
Dated: 

(Sunita Sethi) 
District town Planner (HQ 

For Director General, Town and Country Planning, 
l laryana, Chandigarh 
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